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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

JAIPUR B~H: JAIPUR 

REVIEW APPLICATION 00.13 OF 1996 

(Arising out of C.P.No.68/95) 

IN OA 199/ /92) 

DATE OF ORDER 

26.4.1996 

Assandan T.Gulwani •••••••••••••••••••• Applicant 

Versus 

M.Ravindra & another ••••••••••••••• Respondents 

ORDER 

Hon.'ble N.K.Verma, Member(A) 

This is a R<=vievJ l-\plication filed by the 

applicant in the TA-199 of 1992 against the ord2r passed 

by us on 23.1.1996 whet:.o:by the Contempt Petition was 

dismissed as not maintainable. The applicant in this 

Contempt Petition has brought to our notice that the CP 

was filed on 14.319SJ5 and not on 4.4.1995 as mentioned in 

the ord<=rsher?t , i.e. after one ' year()f 
- .t 

23.12.199:. vras re.ssed. In this connection the petitioner 

has also pointw out that cf.::xtified r:x·r~Y' of the judgment 

was despatched by the Regist17 of the Tribunal on 

10.12.1993 and the transmission tirne for the same through 

postal chann:sls would ha.ve tal-;.en atleast 7 days. Taking 
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If this time 

then the contempt 

ps-titi·:n fil.=.:l 
.. 

which it was si:.at.:;d th.:tt i:.h·=- lirnitation of on·= Y·~ar zhall 

the order. 

2. 

by the the c•::.ntempt 

14.3.1995 .:,n:l lK•t on Ll.4.1995 as r·=-•:orded b] us u, tha 

( 

in the 

vJith the 

tat.= 7 chys tirn.~. The .~pplic.~nt is only t.~J::.ino~ ct pl·=-ct that 
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the transmission of the Tribunal's order might have taken 

atleast seven days to reach r~~spcndents o.fter it was 

despatched. This plea is wholly untenable and 

unacceptable. 1ve th.=refore, reject this. The contentions 

of the respondents that the contempt petpition is hit by 

limitation is found acceptable to us. We do not find that 

the error apr:-Brent on the face of the rEcord which stands 

rectified now, entitles the afplicant for maintainability 

of the contempt petiltion. 
the We hold that 

contempt petiltion was time barred on 14.3.1995 when it 

~.vas pr.=s·=-nt.=d before th<? BEnch of the Tribunal at Jaipur. 

( R.l\ TTAN PF:t~I"~SI-1) 
MEMBER (J) 

( N. L VEPM.l\) 

(MEMBER (A) 


